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O R D E R 

04.07.2019   From the perusal of the impugned order dated 10th January, 

2019, we find that the Adjudicating Authority (National Company Law Tribunal), 

Principal Bench, New Delhi has heard the matter and reserved its order. For the 

said reason, we are not inclined to interfere with the impugned order dated 10th 

January, 2019 passed in C.A. 195(PB)/2018 but we expect the Adjudicating 

Authority to decide the case on an early date. 

 The appeal stands disposed of. 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 
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Member (Judicial)       
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